CENTRAL ADMINISTRATIVE TRIBUWAL
ALLAHABAD BENCH
ALLAHABAD,

OeAeNo,1755/92

Applicant

Bal Ram Singh R EREE S

Vs, ;
Union eof India & |
Others tessese Respendents, :

Hen,Mr, Justice U.CoSrivastava, v,C,
(By Hen,Mr,Justics U.C. Srivastava,V.C;)

The applicant whe was werking as Serting Assistant,
was allestted Gavernment (Quarter Ne.17 in the P & T Celeny,

in the year 1973, Permissien was granted te him te share

the said acc-mjadatinn with ene Shri Surendra 3ingh,uwhe
g

ed in the Pestal Department, vide erder

was alse empl
dated 26-8-83, It appears that the said Shri Surendra

Singh qfi'retirod frem service in the menth ef July, 1392. i
A cemplaint was received by the R.M,S, that the applicant’ i
 has get his eum heuse in the City of Varanasi and héf?bb-l.fg

»
the Gevernment | Accemmedatien., On enguiry it was feund

that the said 3bri Surendra 3ingh, whe retired f rem service
is residing in'thé said quarter and the applicant hes get i
his ewn heuse in the City eof Varanasi, It is thereafter |
vide erder datpd 27-11-92 the applicant's alletment erder

has been cancelled, against which he appreached this
Tribunal, : |
2. " On behalf of the applicant it has been cent ended

that even after the rastirement Shri Surendra Singh, uhe

was sharing the accemmedatien, can be allewed te centinue.

Fer that, under rule 28 ef the Directer General,{ P.& T Naﬁual)
permissien is| te be granted. Admittedly ne permissien i
}
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has been granted te 3hri Surendra Singh te share the

Gevernment accemmedation after the retirement, The

applicant has alse censtructed his eun heuse in the

Eity of Varanasi, In these circumstances equity is net ;

n his faveur because he has neither shifted te his ewn o
euse ner he has get his guarter -vacated by Shri Surendra i
Singh & family, [In viey ef the fact that permissien yas |

!
ranted te Shri Jurendra 3ingh te share the said accemmecatien

nly upte his retirement, the applicant is granted 4 menths’ i

. time either te get the guarter vacated by 3hri Surendra
Bingh er te shift| te his ewn heuse, In the event ef his
Failure te do either ef the samé uithin a peried ef 4 manths
the cancellation prder shall take effect. Neo erder as

te the cests, ; : {

Vice Chairman, 1

Dated: 6th April, 1993, Allahagbad.
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